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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH s ALLAHABAD

CIVIL MISC.REVIEW APPLICATION NO,22 OF 2002
IN

ORIGINAL APPLICATION N0.1465 OF 2000
ALLAHABAD THIS THE 5T DAY OF SEPTEWBER,2003

HON'BLE MaJ GEN K.K. SBRIVESI&VA,NEMBER-4

Chet Ran Sager,
S/o Sri Chhotey Lel U.D.C.,
in the office of the Sub-Regionesl Provident

Fund Commissioner, Abdulleh Building,
Berellly Roed, Hefdweni,
Distt.-Nelinitel. sseove ..-nlpplicant

(By Advocete Sirl L.N. Senkhyer )
Versus

1. Regionel Provident Fund Commissioner,
Employees Provident Fund Organisation,
Regionel Office, Servodeayes Neger,
Kanpur,

2 Centrel Commgssioner,
Centrel Emplogees Provident Fund Orgenisation,
Bhiksa ji Coma Pelece,

NEH Delhii --........Respondents
( By Advocete Shri N.P. Singh )
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This Review @pplicetion hes been filed for review of ' |

the order deted 23.01.2002 pessed in 0.4. No,1465/00. The :
copy of the order wee prepared by the Reglistry on 31.01.2002
end thies review applicetion has been filed on 05.03.2002,

There 1s 2 clear cut delay of & few deve and the review
applicant hes not filed any delay condonation application
expleining the deley es argued by the leerned counsel for the

respondents,
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2 The review hes been filed on the ground that the t el
applicant wae equlitted in the Criminel Triel and, therefore, | |
in the Depertmentel proceedings he could not be punished. It

is # settled law that even efter ezcquittel in the criminal
proceedings, departmentel proceedings cen elweys be initisted.
Moreover in the present cese there sre other charges elso than
those in the criminel cese. Apert from i1t applicant has felled
to show any ermror a&pparent on the fece of record in the order

deted 23.01. 002 sought for review. Hence there is no force

in the review epplicetion and the seme 1s accordingly dlsmlssed,

No costs.
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